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Record of Proceedings

During the hearing, the learned counsel for the Petitioner submitted that the
Petitioner has filed a Writ Petition before the Hon'ble High Court of Uttarakhand
seeking a refund of the amount deposited with the State Government towards water
tax. He further submitted that, in terms of the Record of Proceedings (ROP) dated
12.5.2026, the Petitioner has already filed additional information on record. He also
sought liberty to place on record, by way of an additional affidavit, further details
regarding the said Writ Petition.
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2. The learned counsels appearing for the Respondents, while making their
respective submissions, broadly supported the principle that the amount deposited
should be refunded in a time-bound manner in accordance with the principle of
restitution, notwithstanding the pendency of the Writ Petition before the Hon'ble High
Court of Uttarakhand.

3. The Commission, after hearing the parties at length, permitted the Petitioner to
file the additional affidavit, as prayed for, on or before 31.7.2026, after serving a copy
on the Respondents, who may file their response(s), if any, on or before 14.8.2026.

4. Subject to the above, the Petition along with the IAs are reserved for orders.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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